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convenience, but if the public interest
80 demands, a transfer from a sensi-
tive seat is effected at any time.

Handling contract of tranship. -

ment of parcels

10190. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that a
handling contract executed with M/s
Katihar North Sramik Sahayog
Samity for transhipment of M.G.
and B.G. parcels who was not an
original tenderer but agreement was
executed with him with a mood of
fraudulent game by certain Railway
officials of Headaquarters Office in
North Frontier Railway;

(b) if so, the reasons therefor
and the details thereof;

{c) whether it is a fact that the
items of  Schedule of Work
inter-changed against item numbers
8 and g resulting in increased pay-
ment since its inception by the
officers of North Frontier Railway
Headquarters Office and a Vigilance
case was registered against them ;
and

(d) if so, what action has been
taken against them ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) M/s
Katihar North Sramik Sahyog Samity
LTd., had submit'ed a tender for
trapshipmen handling of M.G. and
B.G. goods and parcels at Katihar
and the contract was allotted to them
on the basis of the said tender on
the recommendations of the Tender
Committee. The tender document
was however purchased by the Kati-
har North Labourers’ Cooperative
Society Ltd. and the party submitted
an affidavit, before the execution of
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the agreement, sworn in the Court
of First Class Magistrate, Gauhati
that M/s Katihar North Labourers
Cooperative Society L'd., and M/s.
Katihar North Shramik Sahyog Ltd.,
are the same, the North Labourers
Cooperative Society Ltd., being the
English version.

(b) Does not arise.
(c) Yes.

(d) Investigations in the Vigilance
case have been completed and the
report is under scrutiny of North
East Frontier Railway.
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Transfer of Station Masters

ro1g2. SHRI NAWAL KISH-
ORE SHARMA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether a large number of
Station Masters/Assistant Station
Masters arec transferred now and
then op account of adopting different
rule for their posting;

(b) the number of staff transferred
since 1978, year-wise;

{c) whether uniform policy ap-
plicable to all cetegories in this be-
half is proposed m Bikaner Divie
sion; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
{SHRI MALLIKARJUN): (a) to
(d). Information is being collected
and will be laid on the Table of the
Sabha.

Leave Reserve Station Masters

10193. SHRI NAWAIL KISH-
ORE SHARMA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that there
are no uniform rules and policy for
the posting of Leave Reserves and
Rest-givers Station Masters/Assistant
Station Masters over Northern Rail-
way and they are posted as Leave
Reserves/Rest-givers under different
rules and policies adopted from time
to time by different Divisions;

(b) if so, the reasons thereof;

(c) whether in Bikaner Division-
the policy in respect of Station

Maasters/Assistant Station Masters for
their posting as Leave Reservers/
Rest-givers has been revised thrice
after November, 1980 and is quite
difz'lcrcnt to those of other categorics;
an

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) Yes.

(b) Due to different conditions
prevailing on the Divisions and loca-
tion of stations.

(c) Yes.

(d) The system of Ladder posting
of Station Masters/Assistant Station
Masters was revised first on 1-1-81
as the existing system involved fre-
quent transfers of staff from one
station to another causing hardship
to them. After introduction of new
system representations were received
from individuals and also an Asso-
ciation of Station Masters against
the revised system and the same was
again revised w.e.f. 6-3-1981. How-
ever, the recognised unions gave a
second thought to the procedure
introduced from 6-3-1981 and re-
quested for a change and as such the
system was revised for the third
time w.ef 29-3-1981. All the re-
visions were made with the consent
of the recognised unions,
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